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ORDER

PER G.S. PANNU, VP :

This appeal by the assessee for the assessment year 2014-15 is directed

against the order of Dy. CIT, New Delhi, dated 30.10.2017.

2. None appeared on behalf of the assessee at the time of Virtual Hearing

before us. The assessee’s AR, vide email dated 09.07.2021, has requested for
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withdrawal of the appeal filed by the assessee and stated that recently a Mutual
Agreement Procedure (MAP) resolution has been arrived at between the
Competent Authority of India and United Kingdom (UK) under the provisions of
section 90 of the Income Tax Act, 1961 read with Article 27 of Double Taxation
Avoidance Agreement entered between India and UK for AY 2014-15.
Consequently, the MAP resolution has been accepted by the Appellant and a
confirmation has been filed with the office of learned AO on 19/11/2019; hence
assessee wishes to withdraw this appeal.

3. Learned Senior DR has no objection.

4. In view of the above, we accept the request of the assessee’ AR for
withdrawal of assessee’s appeal.

5. In the result, the appeal of the assessee is dismissed.

Above decision was pronounced on conclusion of Virtual Hearing on

16.07.2021.
Sd/- Sd/-
(KUL BHARAT) (G.S. PANNU)
JUDICIAL MEMBER VICE PRESIDENT
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